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STATUTORY RESOLUTION RE
DISAPPROVAL OF THE PRESS
COUNCIL. (SECOND AMENDMENT)

ORDINARCE, 1974 AND PRESS
COUNCIL (AMENDMENT) BIlLL~—
Contd,
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SHRI P, G. MAVALANKAR (Ahme-
dabad); Thig ig a very smal] BUL In
one gense it is rather unfortunate that
the hon, Minister has to come more
than once asking for extension of the
Uresent Press Council of India till the
M8t  December of this year. It is
Tther ynfortunate that he had to re-
rt to the ordingnee-issuing power for
teing that the Press Council survi-
W 1 realise the Aifficulties; auring

% L8ys,

CHATTRA 3, 1897 (SAKA)

Stat, Resl, Rq, -
Disapp. of Press Council
(2nd Amdt)) Ord., 1974 & Bill

Why has this informal committee of
Members of Parliament been taking
so long in formulsting allernative
proposals and methods of filling up
the membership of the Press Council?
It is because of this delay that the
Minister has been faced with this diffi.
culty of resorting to the issuing of an
ordinance and then coming to this
House for getting that converted into
an Act

1 should have thought that if the
Nominating Committee were not to
function, it would be good if the same
three big individuals were tn act as
an Appointing Commuttee for nomi.
nating three individuals, and those
three individuals will be persons of
undoubted integrity and of kmown
eminance in the country, and then
these three individuals so nominated
by these three VIPs will go Into the
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We have some such procedure with
regard to the gppointments of Vice.
Chancellors in gome of our Uuiversi-
ties, To quote one example from
Gujarat, the Governor has to nominate
the Vice-Chancellor, but what happens
is that Vice-Chancellors of wvarious
Universitles select one individual, the
Syndicate or Sinate or sometimes both
of the TUniversity where the Vice.
Chancellor 18 to be appointed select
one individual, and the Governor
selectg one individual, and these three
individuals comprise the Committee,
ang that Committee gives three names
in order of preference fo the Governor,
and then the Governor selecfs one of
the three for Vice-Chancellorship.

So, I feel that if a Nominating Com-
mittee consisting of these three VIPS
can be requested to act as an Appoint-
ing Committee for namung three per-
song of known eminance and general
experience in public lfe, that Com-
mittee can then appoint the Members
of the Press Council

I feel that the role of the Press
Council in any developing and even
developed democracy 1s very crucial
My friend, Shri Daga was asking me
privately a little while ago about the
necessity of the Press Council, My
simple answer is that although the
Presg Council has no authority to en-
force its decisions, nonetheleg sit does
act as a kind of healthy check on gome
of the abuses of the Press which are
going on in the name of freedom like
obscenity, or attacking en individual,
writing without proper evidence,
character assassination etc. If these
offences are brought before the Preas
Council and it passes stricures,
coming from the Councl] consisting of
eminent and experienced people, it does
act as a check. Therefore. I think }t
has a very significant place in main.
taining the freedom of the press.

The BSearchlight case and the case
of George Verghese vs. the Hindus.
than Times bave brought fo light the
serious  glfustion in regard to the
fresdom of the press in fhiz coumtry.

MARCH 34, 19¥5
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I am not one of those who believe
that the freedom of the press in India
is far from satisfactory, There are
many developing countries which have
no guch freedom at all, but the point
iz the freedom that we have got is
endangered. Through governmenisl 1n.
terference and government patronage
used in a particular way, and through
advertisement revenue as alsp through
the interference of the propritors of
newspapers and through the journalists
not standing up for their rights and
freedom. The last fact ig also partly
responsible for the erosion of the
freedom of the press, Further, I want
to ask ig the Government regulating
newsprint in such a way that surrep-
titiously, indirecily, subfly, in an in-
visible way the freedom of the press
is curtailed through this mechanism
of controlling supply of newsprint?
The English and national papers have
no difficulty because they have large
funds, good Iinfrastructure, seasoned
journalists and a good establishment
But the vast number of language
papers and provincial and distnet
papers can be cowed down under the
threat of inadequacy of newsprint

Mr. Anantrao Patil quolea a part uf
the speech of Mr. Ernest Meyer, Pre-
sident of the International Pregs Irsii-
tute delivered in America last year
where he is alleged to have said that
India, Malaysia and Indonesia are
having no freedom of the press, This
has been repudiated by Mr Meter
himself in a letter written to Shn
Chanchal Sarkar, Director of the press
Institute of Indla saying:

“I pever did make the statement .
I never amalgamated the situation
of other Asian countrieg with trat
of India.....As you know, every year
in the annual report, I always under
line the very specia]l situation of
the

Indign presg and I feel really
on vague
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this because I wanted to
record straight, Now, Sir,
to go to other African, Asian
n American countries and I
some European count-
back to find out how
Government is criticised
through tunny and niel-
t cartoong of the Prime Minisler
other Ministers etc. and what
t! So, there is no doubt that we
have the freedom of the press. But
in the last year or so, this freedom is
ng eroded partly by newsprint
control, partly by oroprietory inter-
ference and; partly by the journabsts

BECEREREE -
ngEggsig
e

1

good friend, Shri Guiral, so that he
does not use some advanfages and
obvious facilities he has at hiz com.-
mand ag Minister tgp curb the freedom
of the press, which ultimately means
three things; All newspapers, big or
small, must have a certain 1afrasfruc-
ture. They must have the freedom to
gather information from all sources
and must be able to print that infor-
mation. Thirdly, they must have the
freedom to express their opinion.
The foundereditor of Manchester
Guardian, Mr, Scott, once said:
“Facts are gacred. Opiniong are our
own"”, If channels of information are
allowed to Aow freely and are encour-
aged to flow freely all is well with
the freedom of the press That 18
where the Government have a special
responsibility to see that they do not
willingly or unwillingly fall a prey to
the temptation of curbing the freedom
of the press to achieve a shortterm
advantage,

BHRI Y, 8. MAHAJAN (Buldana):
xf-chllmw,si:.lrhetomppurt
o Press Councll (Amendment) Bull,
Ur extending the period of the term
mutmmxmmd

of the Press Council till the
3lst December 1975. There is an

Stat. Resl. Re. 390
of Press Counecil

(2nd Amdt.) Ord., 1974 & Bill

It is advisable to avoid the issue of
Ordingnces for this kind ©of
amendment, as it is being done for
the second time in this case. But this
had to be done because the Govern-
ment could not complete its delibera-
tions for the radical changes which
it proposes to make in the Press Coun-
cil of India.

The Press Council of India is an
important institution. During the
last nine years it has helped the press
to regulate its own wlairs. SeH
regulation is the basic principle un-
derlying the composition and functions
of the Press Council. It is apn inde-
pendent democratic body, consisting
of representatives of editors of Eng-
lish and Indian language newspapers,
workirfg journalists, owners and man-
agers of newspapers, managers of
news agencies, representatives of the
UGC or members appointed by the
Parliament.

There is not the slightest doubt
that it has rendered valuable service
in preserving the freedom of the press
and in censuring editors or journalists
whenever they failed to maintin stan«
dards of decency and fairplay, in
cases which were brought to its no-
tice.

One of the functions of the Press
Council is to study developments
which may tend towards monopoly
or concentration of ownership of
newspapers and new agencies, in-
cluding a study of the ownership or

" firancial structure of newspapers and

news agencies and, if necessary, to
suggest remedies therefor. I say that
the Counmcil has not done much in
this direction.

The report of the Fact-Finding
Committee has revealed that there is
a growing trend towards monopoly,
wherever the newspapers are Con-
trolled by industrial concerns. Not
only this, the profits are siphoned off
for purposes unrelated to the news-
paper industry. The Government
should take steps to see that the MR
TPC is empowered to deal with sus-
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elements in thi, industry. The large
newspapers are a very profitable bu-
siness and they should not be allowed
to exploit their subscribers who are
poor and are not able to buy more
than one paper. They should not be
allowed to restrict competition in this
field. Since newspapers are a public
gervice, their prices should be con-
trolled, along with the rates for the
advertisement space,

Government have been thinking of
delinking the newspapers from busi-
ness houses but, so far they have not
been able to bring forward any pro-
posals m this regard. This reorgani-
sation of the press industry is neces-
sary and urgent. It will prevent the
use of newspaper profits for other pur-
poses. As the Report of the Fact
Finding Commission says, newspaper
profits have been used for acquiring
shares in other enterprises. Such pro-
fits should be utilized only for im-
proving the quality of the newspa-
pers. The diffusion of ownership
will also have the effect of reducing
the power of small management
groups, which sometimes exercise an
unhealthy influence on policy meking.

In this connection, we should also
bear in mind the recommendations of
the Press Commission that every
newspaper should be constituted as
& separate unit so that its profits and
loss are definitely ascertainable, The
best form of organisation to run a
newspaper is a trust, so that its polioy
is regulated properly and financial
pbuseg are prevented. This is most
calculated to meintain and preserve
the freedom of the press which, in

MARCH 24, 1975
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gansing this course, It js doing excel-
lent work. I suggest that the Council
should pay more  attention to the
training of newspapermen.

We have any number of news-
papers and journgls in India whach
ofend the standard of journalshie
ethics and public taste or indulge in
character assassination or in vulgari-
ty and obscene pictures. There are
some newspapers which even extract
money by threatening to black-mal
individuals and institutions in society
There are some newspapers which
during the last one year have spec-
alised in character assassination of
leaders of the ruling party in ths
country. The Press Council mut
deal with all these cases with vigour
1 feel that there should be fuller in-
vestigation into the irregulanites com-
mitted by some newspapers.

Just as we huve a number of big
newspapers, English and Indian l1an
guage newspapers, there are also @
large number of small and medium
newspapers. The total number of pub-
lications in this eountry is 12.000 I
is necessary, in the interest of ¥
and healthy growth of the press to
mthun:nmmdmmmﬁl
are given institutionsl .moem
suggest, therefore, that the hon. BO<
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may consider the urgency of
g a Newspaper Finance Corpo-

Much has beer said by the hon,
Members on the other side that the
freedom of |he press has been curbed
in this country during the last one
year or s0. One important reason
which has been put forward is the
contrel of newsprint. The newsprint
quota is determined by the circulation
during the previous year, That is de-
termined by an ebjective test. There-
fore, I fail to see how the newsprint
quota can be a means of curbing the
freedom of the Press.

As regards advertisements also, it
js a matter which has been discussed
in the House a number of times. The
advertisements are placed by the De-
partment in newspapers where they
are likely to be most usefu] for the
persons for whom they are meant,
Therefore, many of the arguments
that have been put forward by them
ere really becausc of the regrettable
fact that the Opposition in this House
regards that its only runction is to
oppose the Government, whatever be
the nature of the government's policy.
1 am afraid, this means that the
Opposition in this country is irres-
ponsible,

With these words, I support the
BilL.

SHRI ATAL BIHARI VAJPAYEE:
His statement itself is irresponsible.

SHRI SAMAR GUHA (Contal):
Mr. Chuirman, 8ir, in fact I had
no intention to participate in the
debate but for two reasons,

CHAITRA 3, 1807 (SAKA)
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attitude of partisan politics and has
tried to inject some kind of politics
in constituting that body. In this
House, there was an agitated dis-
russion on 25th April, 1074. I think,
vou will also remember that not one
but dozens of Members from both
the sides of the House, barring one
or two, particularly stressed that
there should be fair justice done to
all the journalists without making
any discrimination about sne journa-
list against the other.

There are two organisations of the
working journalists. One is the
Indian Federation of Working
Journalists and the other is the
National Union of Journalists. I do
not want to say either for or against
any of the two organisations, It is
upto them whether they should form
one organisation or two organisa-
tions. As to what are the reasons
for their differences, I do not want
to go into them. I am not interested
in that. My interests 1s about the
factua] position and that is that one
of the organisations, either the Indian
Federation of Working Journalists or
the National Union of Journalists, in
some States, has a majority and, in
other States, the other organisation
has a majority. I do net know
whether it is fifty-fifty or forty-sixty.
I do not know.

SHRI S, M. BANERJEE: Why
don't you verify? (Interruptions),

SHRI SAMAR GUHA: I know how
the membership is verifled. Do not
tell me about that.

It has been admitted by the Gov-
ernment that the National Union of
Journalists were the first to domand
for the Wage Board for Working
Journalists. It is also a fact that the
Government has recognised this Union
also as one of the unions of the
working journalists. ‘The Ministry
of Information and Broadcasting has
done that. (Interruptions) I am not
for or against any of them. I want
that justice should be done to the
journalists as a whole; no partisan
attitude should be taken,
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SHRI 8. M. BANERJEE: Then
have a referendum. (Interruptions)

MR, CHAIRMAN: We are discuss-
ing the Press Councll (Amendment)
Bill. You have already spoken the
other day about representation being
given to this. Why do you want to
bring in that aspect again here?

SHRI SAMAR GUHA: This is very
important, Sir. It is on the basis of
the recommendation of the Press
Council. ...

MR. CHATRMAN: What relevancy
has it with the present Bill?

SHRI ATAL BIHARI VAJPAYEE:
The Press Council verified that mem-
bership of both the Unions and they
recognised the National Union of
Journalists ... (Inferruptions).

MR. CHAIRMAN: The question
there was representation of the work-
ing jourhalists on the Wage Board.
We are not discussing the Wage Board
now,

SHRI SAMAR GUHA: As I have
said, the Government shoulu do
justice to the journalists as a whole,
Why should the Chairman and Secre-
tary of only one Union find a place?

MR. CHAIRMAN: As far as Press
Council is concerned, NUJ is reco-
gnised as a Union. The question is
one of representative charactor on the
Wage Board. That is altogether a
different matter.

SHRI SAMAR GUHA: My point
is why should one section of the
people be ignored. Why should the
Chairman and the Secretary of only
one Unjon find a place? Heavens
would not have fallen if the Chair-
man of one organisation and the
Becretary of the other organisation
had been taken. This would have
been better because the collective
wisdom of bath could help the Wage
Board in coming to a conclusion.
Therefore, 1 want to draw the witen-
tion of the hon, Minister/,,

MARCH 24, 1915
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MR. CHAIRMAN: We will trens-
fer this speech of yours t> the dis-
cussion on the Working Journalists
Wage Board,

SHRI SAMAR GUHA ..to kindly
see whether the recommandation of
the Press Council has been properly
implemented. It has also been indi-
cated to me that one Chairman and
Secretary of the same organization
have been nominated 1o the Boaurd
that one of them is not a working
journalist, that he is an employer and
that he has a journal of his own, I
said that the collective interest and
the collective wisdom of the journa-
lists should be represented and no
Minister should take partisan attltude
The Minister of Information and
Broadeasting has something to do.
Whether the recommendation of the
Press Council has been properly im-
plemented he has to sec....(Inter-
ruptions).

SHRI R. S. PANDEY: 1 agiee
with you. You do not worry.

SHRI SAMAR GUHA: Not only
you, but 30—35 members got up and
supported me that day.

I want to draw the attention of the
hon, Minister which I have drawn m
another committee also....

MR, CHAIRMAN: You are not
being relevant. 1 am wvery reluctant
to give you any more time. The
moment I give you time you fake
undueadvantage. You have alrerly
wasted 15 minutes on utterly irrele-
vant things. You are talking on the
Wage Board for Working Jouinalicts
instead of the Press Counci]l (Amcnd-
ment) Bill. You take undue advan-
tage of the latittde of the Char
Please come to the Bill,

SHRI SAMAR GUIIA: I have
drawn the attention of the hon
Minister in warious committees also
that about 80 lakhs nawspapers 18
the form of monthlies, weeklies and
brochures are being published in our
country from Delhi alone by foreign
embassies. Most of them are big
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powers. Not only this, these papers,
monthlies, weeklies and grochures are
being printed by printing presses
owned by political parties, or most of
whom are interested in some political
parties. It is also reported that they
give newsprint to these printing
presses which is being utilised for
other purposes, It is also reported
that towards printing costs they give
much higher than the market casts,
1 want to know from the Government
whether the Government through the
Press Council or through some other
agency cannot control this wild pro-
paganda, this political propaganda by
the big powers. I do not know
whether there is any country in the
world where every month sbout 80
lakhs of foreign propaganda material
are distributed freely all over the
country by foreign embassies and that
too through political agencies. It is
an indirect way of giving foreign con-
tribution to political parties. This
is what is eroding the whole basis of,
I should say, our nationalism and
democracy. This is eroding our
fundamental nationalism and demo-
cracy in ourcountry by this kind of
infiltration of foreign money and
foreign ideas in a way which, I am
told is fantastically voluminous.

And, regarding  advertisements
given by foreign embassies, we find
big two-page advertisements are being
given in these brochues and weeklies
and what is being done is this, that
the countries with which we are
having diplomatic relations are being
altacked. They are being criticised.
Political comments are made which
are against diplomatic norms, I don't
want to name these cases. You also
know them. This is against funda-
menta] principles of diplomatic
relationship. This is what I want to
bring to the Minister's attention.
This kind of vulgarity and this kind
Of misuse of diplomatjc freedom
vitiating our friendly relationship
with those countries shovld not be
allowed to eontinue, which they are
doing, taking advantage of the liberal
altitude of the Government. This is
what T wanted especially to bring to

CHAITRA 3, 1897 (SAKA)
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the notice of the Minister and 1 re-
quest him to reply to these point when
he replies to the debate.
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“To improve the standards, free-
dom of the Press, maintainingz and
improving the standards of the
News papers.”
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RIS THET T WY, WAL AT FAE T
Tt 47 | & afore g 9w ¥ fray @
WY T &7 wresy JT qr w9 W
TR mrr O RN T Q@
&, 39 ¥ g wfafy 7 Hiforg Wi fafz
Vw4, o W g A W ¥ fgrge
g WY @iy et # QR g
forer ot | & Wl Y wT owE T E
TN ¥ qar weraw & fe dvnfv Wi o9-
wiww *7 sfae ST w7 & S 0
TAAT FY HR FHAT AT & W I
Tg T S JEg N e
oo ¥ eyt & 1 # T OF SRR AT
¥ wgr wrgen g o w 0% 1w e
X 9@ =T &, F19. § W Sw wifer
R g A A AN H E A,
aY Wiy I9 o { an § )
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ftag fomd : K omw @
g T fadt ¥ AT e Y@
forg Afigr 3w 9w A W EL
(swerere) ... & sl il sE
ra % fi < o ey o g1 Foe g
fafrex  dwefde & fiolt sl
¥ g oy s @Y | 7 oA
T TE IRAAT ® TN Fy AU AEA
fmgrer & sft gragwr< T & SrdAT
w1 wga § 5 dw aifew & ar
TiTe T ¥ W ;o Fo Fo fawAn
oew ¥ 9w A wE Aty &
Teer i aar w3, M werpyfa
T afwre wmge ¥ s frard , gafirg
afre  gmge ¥ W OF-=AGT AR
wOh WY |ET & " dEn |

SHRI DINEN BHATTACHARYYA
(Serampore): Sir, before the Minis-
ter speaks, I would like to mention
one thing which I forgot to mention.
Here, in Delhi, he Statesman office
hag been turned into a police camp
and several employees who are office
bearers of the Statesman Employees
Union have been victimised and their
cases are pending with the Govern-
ment for a long time. Something
must be said gbout them and some
action must be taken to reinstate
them.

ot witw wwor  (=feror faeelt ) : waw
=1 A srAwrd ¥ qg § e afrw v
7 ww 9w qfeeT ¥, @ o s
EZIW;d ¥ wT A, W W e
ofr frgertr e ¥ &, fawer oY ¥
v ¥ swfirdfe® & we
¥ gy % fereraer wr€ Wi w WO
Tw WAt ® wag ¥ fog $1E Wy
FOY |

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
1. K. GUJRAL): Sir, I am grateful
to my hon. friends from both sides
of the House who have taken such
an interest In this subject and
although the hour ig very late, obvi.
ously, the interest has not gone
down. I think it ig rightly as it
should be because this ig one of the
sacred institutiong in our democratic
set up and we should show interest
as the chosen representatives of the
people to see that this institution 1is
well-run  and safeguarded. This is
an anxiety which we ghould all share
and I, more so, share this anxiety.

Sir, some friends have naturally
raised the question about the Ordi-
nance. Why is it that I was forced
to come here three tumes to seek
extension to the Press Council? You
know, Sir, the reasons why this pre-
sent situation grose. In the existing
Act, there is 2 pnominating committee
comprising of three very high digni-
taries of this country. Unfortunate-
ly, this process of nomination broke
down after the last Press Council
was formed. We were left with no
option but to ask the Members of
Parliament drawn from all sides of
the House to sit together, have a look
at the whole thing and help us In
evolving a new Bill. I am grateful
to all those hon. friends both in this
House and in the other House, who
have participated in this and who
have given their very valuable time
ag well as their valuable views on
the basis of which we have almost
finalised the Bill and I am hoping
subject to the permission of this
House and subject to the availabillv
of time, to bring the main Bill als0
in this Sesslion itself. Therefore, this
anxiety will not be there that we will
have to come again or perhaps &n-
other extension will have to be neD
Sir, in the matter of Press C‘nunf;:
my anxiety hag always been—] W
"oitunllaly u:.bcil'led with the It
Committee also when the current Bill
wag formulated—that we should &Y
to evolve a Bill which represents the
consemsus of all the political parties
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in the Parliament. That ig what I
have been working for. I can say
with a degree of satisfaction—I hope
you will also be satisfied—that the
new amended Bill that is likely to
come 800n also representg the con-
gensus of all the parties. This is a
have our vicws determined on the
democratic soclety where institutions
like the fourth estate are so sacred,
we should be able to evolve and
have our views determined on the
institutions connected with the press
on the basis of a broad consensus.
I think this is one of the major
achievements that in spite of the fact
that in the present context our views
differ on many things, as has been
said in this debate also—we represent
different parties with different poll-
tical attitudes—we should be in a
position to evolve a consensus. For
this, I must thank my colleagues sitt-
ing on all gides of the House, but I
will do this more formally when I
come forward with the Bill itself,

I am also glad that Shri Madhu
Limaye pointed out that these oppor-
tunities are there for us to discuss
the major institutions of our democra-
tic life. What our newspaperg are
doing, what are they writing, what
is the trend growing, how is the
fourth estate influencing other es-
tates—these are naturally issues on
which we should have our views, and
if debates like thiy provide an oppor-
tunity, I think it should be welcomed,
because after all, if the elected re-
presentatives of the people do not
express themselves on these major
issues, who else will? That is why
it is very welcome that even though
we differ in details, broadly on many
things we have ggreed.

There i one trend which is noticed
in the Indiam press, particularly of
late that increasingly we find that
our newspapers are becoming views-
Npeu. Thig is what the Fact Find-
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“The amount of subscription paid
by individual newspapers to the
news agenciey represent a very
Insignificant proportion of the cost
of production, namely 1.5 per cent.
Including payments on piecc-rate
basis to correspondents and other
contributors of special features, the
total rate op news gathering am-
ounts to 42 per cent”,

If figures mean anything, these by
themselvey ghould make us fee] that
what we gre calling newspapers are
unfortunately not developing as news-
papers.

My hon. friend, Shri Nalk, was
feeling concerned about the non-
coming on the Indian scene of people
like Jack Anderson and others who
made their mark in world journal-
ism. It would have happened if our
newspapers grew and encouraged
what is called investigative journal-
ism. You would gee that investigative
journalism in our journalistic scene
is almost absent. Also you see that
the spirit of inquiry unfortunately
has not captured the imagination of
our profession. Therefore, since the
inquiring spirit is absent, the resuit
basically is that it is much easler,
much safer and more influence-wield-
ing if you only express views and go
on drifting away from news, both
newg about the political inguiry and
news about what is happening in this

country.

In this House and in the other, we
often talk about changing society.
From all sides of the people, people
with varied angles of course say that
in India society must change. An in-
depth inquiry is needed to know what
is the trend, what is the social change
that is coming to society, the chang-
ing inter-relationships, the changing
attitudes, the trend in which every-
thing in life is changing. ButI am
afraid unfurtumtely our newspapers
do not represent that and do not
bring to us that in-depth study which .
is needed to enlighten those who read
newspapers. The result 1g that more
and more pewspapers become views-



because once I stary feeling
can sit down with my pen ang ounly
express judgment on all the events
that are taking place, then I feel g
strange type of power in my pen.

I feel that I am above everybody,
above personalities gnd above insti-
futions, Howsoever wise a person
may be, if he is given unhindered
right, he can  write whatever he

there is a trend towards
irresponsibility. I think that is pere
institutiona] checky are needed. Insti-
tutional checks are needed in this
House, whenever anybody in autho-
rity sitting in this House says some-
thing, then the question hour ig there.
My friend Mt Madhu Limaye is a
vigilant Member and he is sitting
there. Al] the time you see that the
Third Estate, the Second Estate and
the First Estate and the judiclary,
the elected representatives, the elec-
ted executive, all of them are all the
time explaining their conduct and
it is before the public eye. But when
the editor of a which
ceases to be a newspaper and in-
creasingly becomey a viewspaper
when unfortunately he is sitting be-
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the real danger we have to look at
and safeguard against. This ig some-
thing which is happening because
opinionated journsalism iy coming.
People have talked about it. My
friends have saig that it is character
assassination I am not so much
bothereq about character assassina-
tion. I think it is assassination of
journalism as such and 1 am more
bothered about it because I think jour-
msm will not survive if this type of
atlitude continues and if thi. {ype of
conduct continued. A code of conduct
is needed. We all know how to differ

thing which democracy teaches is
when we differ, let us difter with
dignity. Dignity is very important
Even in journalism, let us differ with
dignity and with style.

It is no use every morning coming

debasing our journalism. Particular-
ly it beconies more important if some
newspapers and journals represent a
political party. I say this not with
anger but with anguish. I hope our
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In its report the Press Commission
gecommended 10 the Press Council

some attention to this.

I shudder to imagine what our
democratic life will be if there is no
freedom of expression. I think there
can be no two opinions on this ac-
count, We all value and love this
freedom of expression. It has not just
come down to us, it was a product of
our freedom struggle. It came to us
with freedom and is an integral part
of the democratic life which the people
of India gave to themselves. But, the
fourth estate also has to appreciate and
realise that all the four estates can
only co-exist. None will survive if the
other three are undermined. 1f some
section of the fourth estate thinks that
it has the right to diminish people’s
faith in the ballot box, to people that
elected Members should not sit in the
Assemblies and Parliament, that it has
acquired the right to ask people to
elect, then de-elect, and again elect,
ete., I do not think it is serving i1ts own
interests.

Just now, my attention was drawn
to acts of violence against some news-
papers like the Searchlight. If I may
say so, I condemn every act of violence
against individuals and more s0
sgainst the Press because I feel that
once we allow violence to grow, it will
not be possible for us to run this coun-
try through persuasion, debate and
arguments. We have rightly decided
that this country shall be run through
Arguments, and if we are going to do
that, our unsnimous voice has to be
ralsed against violence,

The fourth estate has to realise that
MMt it ean encourage

people losing faith in
Astemblies, people ghersoing elacted
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Members, then sooner or later, they
are exposing themselves to danger. The
tourth estate cannot be safe if the
safety of the other three is not en-
sured.

The 1ssue regarding George Verghese
has come up again and agan. 1 would
hike to say categorically that the issue
1s not whether I agree with Goerge
Verghese or not. The issue ig mnot
whether I agree with any other editor
or not. The issue basically is that the
editor has a right to express himself
in freedom. That is the main issue
that is involved, and I am on record
that ever since I came to occupy a
place in the Ministry of Informetion
and Broadcasting this time or in my
previous tenure, I have alwaysg sad
that the freedom of the editor is in
danger from the hands of big moneyed
proprietors. While we are thinking
and talking it terms of a free press,
let us understand fully and finally
whose freedom we are talking about.
Obviously, of those who write, who
edit and not or those who own and
whose only gqualification is that they
can sign a cheque book. That is why
we must think in termg of liberating
our press from this very oppressive
situation which is endangering the
freedom of the press itself.

I aree that both dhan shakti and
danda shakti must be avoided, but if
Mr. Limaye brings to my notice even
one case where the Central Govern.-
ment in the last five or six years ever
since 1 was associated or even earlier,
where through newsprint or through
advertisement policy any action was
taken against any paper, I assure him
that I will go out of public life.

We have never used it and we have
no intention of using it. The bLasic
point is that the Information Ministry
end the Government of India have con-
sistently followed one point, viz.. ad-
vertisement is not an instrument of
policy. The total budget of the Gov.
ernment of India under DAVP is Rs. 1
crores. If you include the public sec-
tor companies and the Stale Govern-
ments. the totality of this fund doss
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not go beyond Rs § crores As against
thig, the private sector budget 1s eshm-=
ated at Rs 60 crores Can a Rs 1
crore budget stand up aganst Rs 60
crores and influence the papers” We
might use it as a political argument,
but the reality 1s totally different

About newsprint, it 18 an open book
The Supreme Court gave a judgment
that we have no right to make 1t an
instrument of policy and we have not
made 1t We 1mport newsprint in con
sultation with the propiietors of news-
papeis Every newspaper 1s entitled to
receive its quota according to the
public declared policy [his is not a
policy of equuty, but of equality If any
hon member brings to my notice e¢.en
one case where the newsprint alloca
t10n was either reduced or increased as
an instrument of poliwy and as a re-ult
af the policy of the newspaper, 1 viler
to get out oi public ife 1hs 1. not
the 1ssue 1 am domg it not because
I want to oblige Mr Madhu Iimaje
but because this 15 a sacred trust which
India holds India 1s building an n-
dependent press We feel 1t 15 an
integra] part of our national hie We
want to confinue that policy, whatever
my friend might keep on saying

If you are really keen that ca-es
Like Mr Verghese ghould not recur, let
us think in terms of institutional re-
forms But institutional reforms
should not be the result of govern-
mental thinking It will be a very
healthy day when on the basis of a
broad consensus in the country as a
whole we are able to make institu-
tional changes whereby the freedom of
the press can be further guaranteed
That is why institutional changes ure
needed

Stat Resl Re.
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Mr Limaye talked 5 great deal about
what he seems to have read in the
Birla Verghese correspondence Unfor-
tunately, I do not have access to these
papers—what are called secret docu-
ments by the Press Counail If Mr.
Madhu Limaye has managed to

get 1t

SHRI MADHU LIMAYE Somebody
stole 1t and presented 1t

SHRI I X GUJRAL If he gives it
to me, I will be glad to read it There-
fore 1t is really not possible for me
{0 comment on it I am here to defenl
neither Mr Birla nor anybody else

SIIRI MADHU LIMAYE What about
the Senmior Information Officer of the
Prime Ministers Secretanat?

SHRI 1 K GUJRAL [ would hke to
see the correspondence

SHRI MADHU LIMAYE You wll
get 1t

SHRI1 K GUJRAL I would Lke (o
know whether it 15 genwne or not

MR CHAIRMAN All that 13 pte
sumptuous at thig stage

SHRI1 K GUJRAL My hon [riend
Shr1 Mavalankar tried to read to us
some comments by the Internationu
Press Institute about the freedom ol
the press May I say with all humility
that 1n this Parlament I do not neel
nor does any hon Member need, cerh
ficates from outsiders fo tell us thil
there is freedom of the press in this
country The Indian presg is free be
cause the Indian people want it to be
free, and the Indian press will remamn
free as long as the Indian people want
it to remain free This is the basC
issue Therefore, for anyone sittng
abroad, s'tting anywhere else, to be 50
presumptuous and to assume that he
has a right to comment and tell us
whether our press is free or not 1s not
proper Tomorrow, he will tell u
whether our Parliament {3 free or not
The institutions of a country are given
by the people of that country them-
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selves and the people preserve themi;
and we are proud that our people pre.
serve our institutions and make them
free. 1 do not-need any certificate, 1
hope my hon. friend, Shri Mavalankar,
will think twice before quoting them,
because it is demeaning to quote those
people who, in their own pettiness,
often think they have a right to com-
ment on us.

My frlend Shri Janeshwar Mishra is
a young man angd I sometimes envoy
him, but sometimes his criticisms get
away from him. He hag made a very
interesting proposition today. He said
the press is free today but be 15 very
apprehensive of tomorrow. That to-
morrow is in the hands of the genera-
tions of the youth, and if he misleads
the youth, the danger to the press 1s
there. If the youth is trained well, the
presg will always remain free and we
shall continue to be proud of it.

There are two or three subjects
which have been raised by some hon.
Members. Shri Samar Guha asked a
question about the composition of the
Wage Board. I think he has asked the
question of a wrong person because
he asked how it is composed, who are
the members and why they should be
the members, I think he can get more
authentic informastion if he addreses
the question to the Minister of Labour,
who is dealing with it. But one thing
I can say; whatever he has done is a
Government decision and 1 stand by it,

Coming to the publication of foreign
journals in this country, ag you would
have seen, in the last few years, on
my initiative, we have now startel
Eiving a separate chapter in the Press
Registrar's annual report about the
Newspapers and periodicels which are
Published by missions in India. It is
Very Important for us to have a deeper
look inte it, So, one of the provisions
that we have proposed in the Inflow
°f Forelgn Money Bill is that we will
‘el upon the newspapers and printing
Prest and journalists to declsre pub-
Uly what benefits they have derived
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from foreign countries or sources. Once
this information is avallable, it will be
possible to give answers to the ques-
t.ons to which Shri Samar Guha has
drawn our attention. But I can assure
him that we are conscious and vigilant
of the things he has pointed out.

SHRI R. 5. PANDEY: What about
character assassination?

MR. CHAIRMAN: He began his
speech with that.

SHRI R. S. PANDEY: Say something
about character assassination.

MR. CHAIRMAN: You were not at-
tentive. He has specifically menlioned
that.

SHRI [. K. GUJRAL: He is a very
vigilant member. But, you know, he has
réached a stage when he dozes off, off
and on.

SHRI R. 5. PANDEY: Who? I?

SHRI I. K. GUJRAL: So far as
Statesman is concerngd, we have re-
ceived complaints. At this stage I can
only say that they are receiving our
attention.

So far as the conversion of the news
agencies is concerned, I can tell my
hon. {riend, Shri Banerjee, that the
Fact Finding Committee has drawn
our attention to the functioning of the
newspapers as well as news agencies,
and when we are making our policy
resolution on the basis of the Fact
Finding Committee Report, this will
also receive our attention.

ot wfir spw sl g A AT
T &1 waTe Wy fear § ) fagwr o
¥ R TR ATy ity ¥ wiwy wgraw
¥ ¥ vt o o w1 fgma g
¥ free femr \ wT oq@ At ¥ W€
fogras wrf 7 ®ar w gE 4w
% go weww §, @ quangwd aré
® @ v ww?



institutionally we must safeguard
interests of journalists. That is what
I would like to say at this stage.

o welmreraw vy (weee) -
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v g fog 52 wemw W wwde
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tfr go wfsariar & wror wendw
arl v T, Afew oy o Yoy
qam & wwd Y ¢ fv gw gwe
fedfa =Y wow g W owaA
& wfewr ¥ o fawer gt &

WY wgrem % ag e firar & f
YT WY A ¥ T | W
g1 I ag o wftere fiwar & fw
wu qfiewg & wre faas wls 1 i wfe-,
FTCER WITgY, ¥ oI 39 & " 7
¥ g wraws § fr du oy w1
T g WX wiewr-aww =
wX fie 7yt N TrIATT, NEAOE
FTAERE W g 510 ¥ & ¥ fafom
gard & wew ¥ 8w awg B Wi 5T
ak | I AT R aggw AT ¥
g% guiwa faegs Wi § wea
s s g 1 & wwr g fv 3w
fardos X g7 aTaY 7 wHwAW v |

gt wgw ¥ wE amE W N
oft feqrmar g | 9 waATH IoTAT AT
} s o O gwraregat W e
woraTeqEt &1 W gt afr fe
qrar § | el g X g@ o ¥ o
wrereeT wdY fear § 1 g e et
wr oy vt § fr g =pufie w1 wrary
war § ofiT fist  fiew wwrx e oW
qurd v &1 @ foy ol
e affeft drorefr 1 &

ForT | ot frafy dar WAy fi
form % eumaTerE o Y T & fom
U Wy, ¥ AF-WEAT T qdE @,
R ¥aw TR ¥ SN W R A
W A, IV TT A Y AT FEA
R o & awar W WX
wrrtwet w1 oy o ¥ gfafafee
WX FoHT WO BT G ATSAH
W

'm wgieT ¥ ug T s ¥
fir sty wY farw T & T FOT W
o ag e E faq e 41 A
g ¢ s § fe qwefeard s ¥
forg TTT w7 WY Eor Wfge, W
Faet awrw § 1 & wwor g fe ol
wg =@ ¥y v & warw %@

& wgm fe st wge & w1 W@
ez A W §, ag I W e §@
o Soer #% | ww ot aoee @
qT O WYW WY AT KT | AH
W afichir 3 quf Y wvramT we 7O
® qq Wt t Wit iy W o
sl dw ¥ wW o N
oo s



o7 Stat, Resl. Re. CHAITRA 3, 1807 (SAKA) Re. H. A. H. 418

Disapp. of Press Council
(2nd Amdt)) Ord, 1974 & Bill
MR, CHAIRMAN: Now, I first put
the Statutory Resolution to the vote of
the House.

The question Is;

“This House disapproves of the
Press Counci] (Second Amendment)
Ordinance, 1974 (Ordinance No. 14
of 1974) promulgated by the Presi-
dent on the 27th December, 1974.”

The motion was negatived,
MR. CHAIRMAN: The question is:

“That the Bill further to amend
the Press Council Act, 1965, as passed
by Rajya Sabha, be taken into con-
gideration.”

The motion was negatived.

MR. CHAIRMAN: Now we take up
clause-by-clause consideration. Clause
2. There is an amendment given notice
of by Shri B. V. Naik. Is he moving?

SHRI B. V. NAIK: I am not moving,
Sir, since the hon. Minister has given
a promise. Hon. Member Shri 8 M.
Banerjee has taken exception to my
hair. I take the point well, but I
would also give him a pieve of advice
that he may declass himself from his
petty, bourgeois attitude and may be-
come a good Communist.

MR. CHAIRMAN: The question 1s:

“That Clause 2 stand part of the
BilL.”

The motion was adopted.
Clause 2 was added to the Bill,

MR. CHAIRMAN: There is no
amendment given notice of to Clause
4. The question is:

“That Clause 3 stand part of the
Bimu -

The motion was adopted.
Clause 3 was gdded to the Bill.
MR. CHAIRMAN: The question is:

“That Clause 1, the Enacting For-
:u“i:lndthe'nthmmuutotm

The motion wag adopted.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI 1. K, GUJRAL: Sir, I move:
“That the Bill be passed.”

MR. CHAIRMAN: The question is:
“That the Bill be passed.”

The motion was adopted.

19, 44 hrs,
Re: HALF.AN.HOUR DISCUSSION

MR. CHAIRMAN: Now I would Lke
to know the wish of the House regard-
ing the half-an-hour discussion....

SHRI S. M. BANERJEE (Kanpur):
Sir, T beg to move:

“That this House requests Sardar
Swaran Singh Sokhi to agree to
postpone his half-an-hour discus-
sion.”

MR. CHAIRMAN: If that is the wish
of the House....

SARDAR SWARAN SINGH SOKHI
(Jamshedpur): Provided it is taken up
tomorrow.

MR. CHAIRMAN: Thal will be de-
cided later. You need not press for the
dowry today. The next date will be
fixed in consultation with you.

SHRI S. M. BANERJEE: I suggest
that it may be taken up tomorrow at
10-30 a.m., from 10-30 to 11-00 A,

MR. CHAIRMAN: So, it is agreed
that we postpone the half-an-hour dis-
cussion.

The House stands adjourned to meet
tomorrow at 11-30 A,

14.45 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on T'uesday, March
25, 1975/Chaitrg 4, 1897 (Saka).
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